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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA 182/2001

New Delhi, this the 29th day of January, 2002

Hon'ble Shri S.R„Adige, Vice-Chairman (A)
H o ri' b 1 e S h r i S h a n k e r Raj u , M e m b e r ( J )

J Bhagat

Executive Engineer (C)
Civil Construction Wing
A11 I n d i a R a d i o,, N e w Delhi-

Appl ican t

(By Advocate Shr i R - Ven katararnan i ,
with Shri S-M-Qarg)

V E R S U S

UNION OF INDIA :: THROUGH

1 The Secretary

Ministry of Information & Broadcasting
S h a s 1i 8 h a w a n , New D e 1 h i -- 1 -

2- The Director General of

All India Radio,
New Delhi,.

3 C h i e f E n g i n e e r ( C) -1
C C W ,, A11 India Radio
2nd Floor, FTI Building .
New Delhi-

- Respondents

(By Advocate Ms., Prornila Safaya)

0 R D E R (ORAL)

By Hon''ble Shri S,.R-A'dige, VC (A).

The applicant impugns the chargesheet dated

16--11-~1999 enclosed with the respondents' letter dated

30-11-1999 (Annexure A)

2 „ W e h a v e h e a r d both t h e p a r t i e s and h a v s

also perused the- Delhi High Court's order dated

27-9-2001 in CW No- 1235/2001, quashing and setting

aside the Tribunal's earlier order dated 23-1-2001 in

this very OA and directing the Tribunal to reconsider

the matter in the light of the various judgements of

t h e H o n ' b 1 e S u p r e rn e C o u r t -

3,. During the course of hearing, we have been

i n f o r m e d t h a t a p p 1 i c a n t h a d submitted f'l i s wi r i 11 e n

statement in reply to the aforesaid chargesheet on

t  ■ " It
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21-12-1999„ but he has not receWiad^.ny respotise fi win

the respondents to the sarne^ and in the m«aiiwhil-p
V' respondents have appointed an Enquiry Officer to

conduct the disciplinary proceedings.

4„ We dispose of the OA at this stage with a

direction to the , respondents to give applicant a

personal hearing^ and thereafter dispose of the
applicant's aforementioned written statement denying

the charges, by a detailed, speaking and reasoned

order in accordance with the Rules and Instructions

within three months from the date of receipt of a copy

of this order-

5,. In the meanwhile, if applicant seeks to

furnish any additional written statement, he may do so

I  within two weeks from today.

6. If any grievance still survives, aftei

disposal of the applicant's written statement and

additional written statement by the respjonden Ls, we

grant liberty to the applicant to .seek revival of the

or-f^^sent OA, bv also impugning the orders passed by the,  - - ^

respondents pursuant to the aforementioned directions.

7-,. Meanwhile, till the respondents pass the

appropriate orders on applicant s wr it.ten

£•. t a t e m e n t / a. d d i t i o n a 1 w r i 11 en s t a t e m e n t p u r s u a n t to

these directions, they should not proceed with trie

Departmental enquiry.

S. OA stands disposed of accordingly- No

costs.

9. MA 251.5/2001 stands disposed of.

( S H A N K E R R A J U ) ( S . R . A 01G E J
member (J) ■ VICE-CHAIRMAN (A)

/vks/


